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PREFACE 

1. I, the Chairperson, Committee on Welfare of Other Backward Classes (2020-21) having 

been authorised by the Committee to present the Report on their behalf, do present this 

Second Report of the Committee on ‘Recommendations for improved and effective 

functioning of the Commission for OBCs, Government of NCT of Delhi’. 

2. The need for this report arose while the Committee was examining a matter referred by the 

Hon’ble Speaker pursuant to some queries raised by the Hon’ble Justice (Retd.) Rohini 

Commission on certain entries of the Central List of OBCs pertaining to NCT of Delhi. The 

representatives of the Commission for OBCs, GNCTD in consecutive meetings of the 

Committee requested the Committee to kindly help the Commission in solving issues 

related to shortage of funds and staffs at the Commission thereby enhancing the functioning 

of the Commission. The Committee while preparing this report has also looked at the 

functioning and structure of the National as well other State OBC Commissions.   

3. The Report was considered and adopted by the Committee at their sitting held on 

05.03.2021 

4. For facility of reference and convenience, the recommendations of the Committee have 

been separately mentioned in Chapter III of the Report. 

5. The Committee would like to place on record its appreciation for the valuable and efficient 

assistance rendered to them by the officials of the Delhi Legislative Assembly Secretariat. 

A special mention has to be made for the valuable contribution of Shri Kumar Rajesh 

(Fellow-Delhi Assembly Research Centre) attached to the Committee who provided the 

required inputs and authentic resource materials in this matter. 

 

                                                                                           

New Delhi 

05.03.2021 
Sahi Ram 

Chairman 

Committee on the Welfare of Other Backward 

Classes 

Legislative Assembly of NCT of Delhi 
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Chapter 1 

Introduction 

The Hon’ble Commission to Examine the Sub-categorization of OBCs (CESOB) while 

working on the Point IV of its TOR1, found that certain rectifications may be needed in some of 

the Entries of the Central List of OBCs for the Union Territory of Delhi. In this regard, the Hon’ble 

CESOB sent a questionnaire to the Hon’ble Chief Secretary, Government of National Capital 

Territory of Delhi (GNCTD) vide letter dated 27.08.2020, seeking opinion/comments/views of the 

concerned Department of GNCTD/Commission for Other Backward Classes, GNCTD on the 

issues raised in the questionnaire.  

The matter was forwarded to the Commission for Other Backward Classes, GNCTD, pursuant 

to which, the Hon’ble Chairman of the Commission, vide letter dated 17.11.2020, apprised the 

Hon’ble Dy. Chief Minister of GNCTD that the Commission is not in a position to comment upon 

the issues raised by the Hon’ble CESOB.  

Thereafter, Vide letter dated 18.11.2020 the Hon’ble Deputy Chief Minister requested the 

Hon’ble Speaker, Delhi Legislative Assembly that the issue be examined by a Committee of 

the Delhi Legislative Assembly. 

On 23.11.2020 the Hon’ble Speaker, Delhi Legislative Assembly referred the matter to the 

Committee on Welfare of OBCs, Delhi Legislative Assembly with the subject ‘Examining 

the issue of correction of any repetitions, ambiguities, inconsistencies, and errors of spelling or 

transcriptions of certain entries of the Central List of OBCs pertaining to NCT of Delhi.’ 

In the meeting of the Committee of OBCs on the above matter held on 11.12.2020, the 

Committee invited the Chairman and other representatives of the Commission for OBCs, 

GNCTD for their views on the matter. The Chairman of the Commission informed the Hon’ble 

Committee that due to lack of authentic data and inputs of registered organizations of these 

communities, the Commission would not be able to give its recommendation on the issues 

raised by the Hon’ble CESOB. 

The representatives of the OBC Commission further submitted that lack of funds and 

human resources were the major reason behind the Commission’s inability to further deliberate 

on the matter. In the meeting the Hon’ble Member of the Commission requested the Hon’ble 

                                                           
1to study the various Entries in the central List of OBCs and recommend correction of any repetitions, 

ambiguities, inconsistencies and errors of spelling or transcription. 
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Chairman of the Committee for Welfare of OBCs to kindly help the Commission in solving 

the financial and human resource issue being faced by the Commission.  

This report analyses the functioning as well as shortage of funds and staffs at the 

Commission for OBCs, GNCTD in light of the Constitutional provisions as well as the 

submissions made by the Commission before the Committee on Welfare of OBCs.  The report 

in subsequent sections also provide some recommendations for enhancing the overall 

functioning of the Commission. 

Constitutional Provisions & Mandate for Commission for the Other Backward Classes, 

GNCTD 

The Commission for Other Backward Classes, GNCTD is a quasi-judicial authority constituted 

by the Lt. Governor of Government of National Capital Territory of Delhi in exercise of the 

powers conferred by Article 239, read with Article 16(4) vide Notification dated 20.04.1993 as 

a permanent body in pursuance of the judgment of the Hon’ble Supreme Court of India dated 

16th November 1992 in the CWP No.930 of 

1990 (Indira Sawhney and Others. Vs. Union of India and Others.) 

Constitution of the Commission 

The Commission consists of five persons as under:- 

i. A Chairperson, who is or has been a Judge of the High Court or the Supreme Court or 

a retired or serving Civil Servant or a prominent public figure. 

ii. Chairperson, Delhi Social Welfare Advisory Board (Member-Ex-Officio). 

iii. Two non-official Members, who have special knowledge in matters relating to 

backward classes, to be nominated by the Government. 

iv. Member-Secretary of the Commission. 

Functions 

The main function of the Commission is to entertain, examine and recommend upon requests 

for inclusion and complaints of over inclusion and under-inclusion in the list of Other 

Backward Classes. Further, to tender such advice to the Government, as it deems appropriate. 

Powers of the Commission 

i. To summon and enforce the attendance of any person from any part of India and 

examine him/ her on oath. 

ii. Requiring the discovery and production of any documents. 
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iii. To receive evidence on affidavit(s); 

iv. To requisition any public record or copy thereof from any court or office. 

v. To issue summons for examination of witnesses and documents and 

vi. Any other matter, which may be prescribed. 

Grants by the Government of NCT of Delhi 

The GNCTD in every financial year pay sums of money for the purposes of the Commission 

in the form of Grant in Aid under two heads: i. Grants-in-aid-General ii. Grants-in-aid-Salaries. 

Annual & Audit Report 

The Commission is required to: 

i. Prepare Annual Report for each financial years giving a full account of its activities 

during the previous financial year and forward a copy to the Government.  

ii. The Commission shall maintain proper accounts and other relevant records and also 

prepare an Annual Statement of accounts in such forms as may be prescribed by the 

government.  

iii. The accounts of the Commission shall be audited at such intervals as may be 

specified by the government and any expenditure incurred in connection therewith 

shall be paid by the Commission.  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



4 

 

Chapter II 

Observations of the Committee 

This section of the report analyses the performance of the Commission against its constitutional 

mandate as well as the issues raised by the Commission in the Committee meetings as 

highlighted above.  

I. Functioning Against the Constitutional Mandate 

At the Outset, the Committee would like to draw the attention towards the fact that the 

subject matter of the reference received from the Justice Rohini Commission was strictly within 

the statutory mandate of the Commission for OBCs, Government of NCT of Delhi. Moreover, 

the Notification dated 20.04.1993 of the Hon’ble Lt Governor of GNCTD vide which the 

Commission was established provides necessary powers to the Commission to deliberate upon 

the issues raised by the Justice Rohini Commission and submit its final 

recommendation/opinion in the matter.  

However, keeping in view the decision of the Hon’ble Speaker to refer the subject to 

the Committee for examination, the Committee examined the issue and sent its final report and 

recommendations to the Hon’ble Dy Chief Minister on 15.01.2021.  

The Commission is required and duty-bound to prepare Annual Report for each 

financial years giving a full account of its activities during the previous financial year and 

forward a copy to the Government. However, till 04.02.2021 the Commission for the OBCs, 

GNCTD has so far issued just four reports since its constitution. The Commission 

published its last Annual Report on 18.04.2001. Since the last twenty years the Commission 

has not prepared any Annual report. Due to lack of the Annual Reports, monitoring and 

evaluating the performance of the Commission and thereby fixing accountability will be 

difficult for the Government.   

Moreover, the Government Order No.F.12/3/2010-AC/DSFA/DSIII/914-921 of 

Finance and Accounts Department, GNCTD (Annexure I) dated 18.07.2011 mandates all the 

autonomous bodies/grantee institutions including the Delhi OBC Commission to prepare 

Annual Reports along with audited statements of accounts. The said reports/statements 

needs to be submitted to the Administrative Department concerned for placing the same on 

the table of Delhi Legislative Assembly. 

The same order also noted that all autonomous bodies/grantee institutions shall prepare 

an Annual Action Plan indicating the physical targets for their various programs/schemes 

with the approval of the administrative department concerned for each financial year in the 
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month of April every year and submit a copy of the same to Planning/Finance/Audit 

Departments. 

Similarly, the Finance (EST.III) Department, GNCTD vide a Circular 

No.F.4(14)/Fin.(T&E)/08-09/dsv/639 dated 14.07.2015 (Annexure II) issued guidelines 

regarding the procedures and formalities to be completed by the departments before submitting 

their proposals relating to release of grant-in-aid (GIA). The circular noted that the proposal 

for GIA should have following information/documents: 

i. The Annual Report and Audited statement of the accounts of the grant-in-aid 

institution. 

ii. Physical performance-cum-achievement report with regard to GIA received 

during previous FYs may also be explained. 

iii. Whether the specified, quantified and qualitative targets that should have been 

attained against the amount released, were in fact attained, and if not, the 

reasons thereof.  

However, against the required documents/information to be placed before the Delhi 

Legislative Assembly vide the above mentioned circular/orders of the Finance Department, 

GNCTD, the Delhi OBC Commission/Department for the Welfare of SC/ST/OBC has not 

placed any of the documents before the Delhi Legislative Assembly. Similarly, the Delhi OBC 

Commission has not prepared any annual action plan in the recent years.  

Observation of the Committee 

The Committee observed that the Commission for OBCs, GNCTD has not prepared necessary 

documents viz. Annual Report, Annual Action Plan as mandated vide notification dated 

20.04.1993 of the Hon’ble Lt Governor of GNCTD through which the Commission was 

established. Similarly, the Commission appears to be in non-compliance of the 

directives/instructions of the Finance Department, GNCTD issued vide an order and circular 

dated 18.07.2011 and 14.07.2015 respectively that requires all autonomous bodies/grantee 

institutions to prepare and lay Annual Reports along with audited statements in the Delhi 

Legislative Assembly.  

 

 

II. Utilization of Budgetary Allocations   

The GNCTD in every financial year pay sums of money to the Commission in the form of 

Grant in Aid (GIA) under two heads: i. Grants-in-aid-General ii. Grants-in-aid-Salaries. The 
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representatives of the Commission for the OBC, GNCTD in the meeting of the Committee for 

the Welfare of OBCs dated 11.12.2020 shared that they are facing scarcity of funds at the 

Commission. However, the analysis of Grant in Aid made to the Commission over the last few 

years shows that the GIA have remained considerably un-utilized (See Figure 1 & Table 1). 

For example, in the year 2018-19, out of the total funds allocated to the Commission, more 

than INR 90 Lakhs remained un-utilized. 

Moreover, the CAG Appropriation Accounts Report 2016-17 for GNCTD noted that Grant-in-

Aid to Commission for the OBCs of the NCT of Delhi-Saving of 121.97 lakhs was mainly due 

to unspent balance available with the grantee organization.  

 

Source: Demand for Grants No 8, GNCTD 

 

Table 1: Total Grant in Aid to Commission for OBCs, GNCTD (In INR)  

Year BE RE Actuals 
UNUSED= RE-

ACTUALS 

2015-16 20000000 21400000 18537000 2863000 

2016-17 24100000 20510000 12003000 8507000 

2017-18 16500000 19500000 10375000 9125000 

2018-19 17400000 24300000 15258000 9042000 

2019-20 21000000 24600000     

2020-21 22600000       

Source: Demand for Grants No 8, GNCTD 
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Observation of the Committee 

After analyzing the budgetary allocations and their utilization by the Commission for OBCs, 

GNCTD, it appears that there is no dearth of funds at the Commission. In the last 5 years, a 

considerable amount of funds has remain un-utilized which has also been highlighted in the 

report of the Hon’ble CAG.  

The Committee observed that the likely reason for the unspent fund is the fact that the 

Commission does not prepare an Annual Action Plan in advance highlighting the targets to be 

achieved every year. The Committee would like to emphasize again that the Commission is 

bound to prepare an Annual Action Plan and Annual Report every year. The preparation of the 

Annual Action Plan will enable the Commission to anticipate its expenditure and thereby 

prepare its budgetary estimate effectively.  Moreover, the preparation of the Annual report shall 

help the Commission in monitoring and evaluating its activities and the Government and 

Legislative Assembly to be abreast of the functioning of the Commission. 
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III. Human Resource 

The representatives of the Commission for the OBC, GNCTD in the meeting of the Committee 

for Welfare of OBCs dated 11.12.2020 shared with the Committee that they are facing scarcity 

of staff which is acting as a hindrance in the effective functioning of the Commission. In this 

regard, the Committee looked at the human resource structure available with the National 

Commission for Backward Classes as well as other State OBC Commissions viz. Uttar Pradesh, 

Bihar, Kerala, etc.  

Organization Structure in Commission for OBCs, GNCTD 

 

National Commission for Backward Classes 
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Uttar Pradesh 
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Account 

Officer (1) 

          
Investigation 

Officer ( 2 ) 
        

Research 
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( 2 ) 

            
Office 

Establishment 
  

        
  

                          
  

              
  

        

                                                      

      

Assistant 

Accountant 

( 1 ) 

                        

Additional 

Research 

Officer  

( 4 ) 

                   

                                               

 Administrative 

Officer - 02 Post 

 Head Assistant - 
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 Senior Assistant - 

03 Post 

 Junior Assistant - 
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 Drivers - 06 Post 

 Peon - 12 Post 

  

 Personal 

Assistan

t (Grade-

1)-1 Post 

 Personal 

Assistan

t (Grade-

2)-2 Post 

 Steno - 4 

Post 
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Bihar 

 

 

 

Kerala 
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Observation of the Committee 

It is evident from the comparison of human resource structure available with the Delhi 

OBC Commission and other state/national commission that the Delhi OBC Commission lacks 

a dedicated research wing at the organizational level. A dedicated research wing will help the 

Commission in enquiring and deliberating upon the subject matter brought before it as per its 

mandated functions. For example, due to lack of research experts at the organizational level 

the Delhi OBC Commission showed its inability in deliberating upon the issues highlighted by 

Justice (Retd.) G Rohini Commission. As a result the matter was referred to the Committee on 

Welfare for OBCs, Delhi Legislative Assembly.  

The Government Order No.F.12/3/2010-AC/DFSA/DSIII/914-921 of Finance and 

Accounts Department, GNCTD dated 18.07.2011, instructs regarding creation of posts in an 

autonomous bodies/grantee institutions, that “in view of functional requirement, if any post is 

to be created, the autonomous bodies/grantee institutions shall submit a consolidated proposal 

for seeking the prior concurrence of FD through their administrative department with full 

justification before obtaining the approval of the competent authority for creation.” 

The Committee is of the opinion that a dedicated research wing should be created in 

the Delhi OBC Commission at the organizational level. The Commission should pursue this 

matter with the Finance Department through Department for the Welfare of SC/ST/OBC. The 

possibility of using the unspent funds available with the Commission may also be explored to 

hire expert research staff at the Commission.   
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Chapter III 

Recommendations of the Committee 

1. The Commission for OBCs, GNCTD should prepare the following documents at the end 

of every financial year: 

i. The Annual Report and Audited statement of the accounts of the grant-in-aid 

institution. 

ii. Physical performance-cum-achievement report with regard to GIA received during 

previous financial years may also be explained. 

iii. Whether the specified, quantified, and qualitative targets that should have been 

attained against the amount released, were attained, and if not, the reasons thereof.  

2. The Commission should ensure that the above-mentioned documents are submitted to the 

Department for the Welfare of SC/ST/OBC, GNCTD on time to be tabled in Delhi 

Legislative Assembly every year.  

3. The Commission should also prepare an Annual Action Plan indicating physical targets 

each financial year in April every year. 

4. The Department for the Welfare of SC/ST/OBCs, GNCTD should ensure that the grant-in-

aid proposal submitted by the Commission for OBCs, GNCTD is complete with all required 

information and annexed with the mandated documents viz. Annual Reports, Audit 

Statement, Physical performance-cum-achievement report, etc.  

5. The Commission should pursue the matter of establishing a dedicated research wing at the 

commission with the Finance Department, GNCTD through the Department for the 

Welfare of SC/ST/OBC, GNCTD. The possibility of using the unspent funds available with 

the Commission may also be explored to hire research staffs at the Commission.   

An Action Taken Report on the recommendations of the Committee should be submitted to the 

Committee within three months of adoption of this Report. 

                                                                                         

New Delhi 

05.03.2021 
Sahi Ram 

Chairman 

Committee on the Welfare of Other Backward 

Classes 

Legislative Assembly of NCT of Delhi 
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